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RESTORATION OF PLACES OF
RELIGIOUS WORSHIP BILL

by Shri Prakash Vir Shastri
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The Deputy Minister of Law (Shri
Hajarnavis): I oppose the introduc-

tion of this Biil and I might be allow-
ed to make a brief statement.

Mr. Deputy-Speaker: Let me place
the motion before the House. Motion
moved:

**That leave be granted to intro-
duce a Bill to provide for the
restoration of places of religious
worship in the possession of cer-
tain persons or communities to the
original rightful owners thereof.”

Shri Hajarnavis: Government do
not think that it is correct that places
of worship which are in possession
of other communities or persons
should be interfered with by legisla-
tion of the type which the hon. Mewn-
ber has in view. It is violative of the
constitutional guarantees, and Govern-
ment have very grave doubts as to
whether it can be done in the form
in which the hon. Member seeks to
do it. Therefore, we oppose this
motion.

You will see that the operative part
of the Bill is that part of
the Viswanath Temule converted
into a mosque in the town of Varanasi
in U.P. should now vest in the Hindu
community and should be taken away
from the Muslims. Government do not
think that this is a correct approach
to the rights which have been guaran-
teed under the Constitution.

Mr. Deputy-Speaker: Does the hon.
Minister mean to say that it would be
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ultra vires or that it would violate

the provisions of the Constitution?

Shri HMajarnavis: Firstly, it would be
ultra vires, and then again, the ap-
proach is, as I said, not quite correct.

Mr. Deputy-Speaker: Would the
hon. Member like to say anything?
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Mr. Deputy-Speaker: Any other hon.

Member wishing to say something
about it? None.

The question is:

‘“That leave be granted to intro-
duce a Bill to provide for the res-
toration of places of religious
worship in the possession of certain
persons or communities to the
original rightful owners thereof”.

The motion was negatived.

14.36 brs,

CODE OF CRIMINAL PROCEDURE
(AMENDMENT) BILL
{Amendment of section 198) by
Shrimati Subhadra Joshi—Contd.
Mr. Deputy-Speaker: The House will
now resume further consideration of
the motion moved by Shrimati Subha-
dra Joshi on the 1lth September.

1959, namely:

“That the Bill further to amend
the Code of Criminal Procedure,
1808, be taken into consideration™.

Out of 1§ hours sllowed for the dis-
cussion of the Bill, I3 minutes have





